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IN THE DEBTS RECOVERY TRIBUNAL NO.2

MTNL Bhavan, 3rd Floor Strand Road, Appollo Bandar, Colaba Market 
Colaba, Mumbai-400005.

ORIGINAL APPLICATION NO. Case No. OA/384/2021
Union Bank of India   ... Applicant
 Versus
1. Suresh Tikappa Gawali
2. Mr. Shivaji Laxman Gawali
3. Mr. Ramesh Tippanna Gawali  ...Defendants
Defendant 2-  Room No. 101, Satyam Pride Building, Chikhloli, 
Ambernath(west) - 421503
Defendant 3- A-283, Sector 2, CIDCO Colony, Datta Neghe College, Airoli, 
Mumbai:400708.
Whereas OA/384/2021 was listed before Hon ble Presiding Officer on 
01/02/2022.
Whereas this Hon'ble Tribunal is pleased to issue summons/Notice on 
the said application under Section 19(4) of the Act, (OA) filed against you 
for recovery of debts of Rs. 53,09,892/- (Rupees Fifty-Three Lakh Nine 
Thousand Eight Hundred and Ninety-Two Only).
Whereas the service of summons could not be affected in ordinary manner 
and whereas the Application for Substituted service has been allowed by this 
Hon'ble Tribunal.
In accordance with Sub-Section (4) of Section 19 of the Act you the 
defendants are directed as under: -
(i) To Show cause within 30 (thirty) days of the service of summons as to why 

relief prayed for should not be granted;
(ii) To Disclose particulars of properties or assets other than properties and 

asset specified by the applicant under Serial Number 3A of the Original 
Application;

(iii) You are restrained from dealing with or disposing if secured assets 
of such other assets and properties disclosed under serial number 3A 
original application, pending hearing and disposal of the application for 
attachment of the properties

(iv) You shall not transfer by way of sale, lease or otherwise, except in the 
ordinary course of his business any of the assets over which security 
interest is created and/or other asset and properties specified or disclosed 
under serial number 3A of the original application without the prior 
approval of the tribunal

(v) You shall be liable to account for the sale proceeds realised by sale of 
secured asset or other assets and properties in the ordinary course of 
business and deposit such sale proceeds in the account maintained with 
bank of financial institutions holding security interest over such assets.

You are also directed to file written statement with a copy thereof furnished to 
the applicant and to appear before DRT-2 on 19/08/2025 at 11.00 am failing 
which the application shall be heard and decided in your absence.
Given under my hand and seal of this Tribunal on this 17th day of May, 2025.

Sd/-
Registrar 

D.R.T. II, Mumbai

PUBLIC NOTICE 

NOTICE is hereby given to the public that our client is negotiating with R 

House Realty Private Limited (CIN: U70109MH2021PTC370201), a 
company incorporated and registered under the provisions of the 
Companies Act, 2013 and having its registered office at Jindal Mansion, 5A, 
Dr. G. Deshmukh Marg, Mumbai 400 026 (“Developer”), for the purchase/ 
acquisition of the premises, free from all encumbrances, as more 
particularly described in the Schedule hereunder written (“Premises”) and 
at his instructions we are investigating the right, title, and interest of the 
Developer to the Premises.
All persons/ entities, body corporates, individuals, hindu undivided family 
including inter alia any bank and/ or financial institution/ non-banking 
financial institution, trust, firm, limited liability partnership, association of 
persons and/ or all classes of authority(ies) having any claim, objection, 
demand, guarantees, share, right, title, interest and/or benefit in respect of or 
against the Premises or any part/portion thereof, by way of sale, transfer, 
assignment, exchange, right, title, interest, share, benefit, lease, sub-lease, 
tenancy, sub-tenancy, license, lien, mortgage, charge, encumbrance, 
occupation, care-taker basis, covenant, trust, easement, gift, inheritance, 
bequest, maintenance, possession, development rights, right of way, 
reservation, family arrangement/settlement, agreement, lis-pendens decree 
or order of any Court of Law, partnership or otherwise howsoever and of 
whatsoever nature are hereby requested to give notice thereof in writing, 
along with documentary evidence, to the undersigned at its office at 7th 
floor, Unit Nos. 703 and 704, Piramal Tower, Peninsula Corporate 
Park, Ganpatrao Kadam Marg, Off Senapati Bapat Marg, Lower Parel 
(West), Mumbai – 400 013 and by way of email at roopali.gosar@ 

dhavalvussonji.com and at objections@dhavalvussonji.com, within 7 

(seven) days from the date hereof, failing which, the claim or claims, if any, 
of such person or persons will be considered to have been waived, released, 
relinquished and/or abandoned.

THE SCHEDULE HEREINABOVE REFERRED TO
(Description of the Premises)

Flat bearing No. A-1 comprising of (i) Unit bearing No.101 admeasuring in 
the aggregate, about 142.05 square meters (equivalent to 1529.03 square 
feet or thereabouts) agreement area (which comprises of RERA carpet area 
of 1311.27 square feet and exclusive deck/ balcony area of 217.76 square 
feet); and (ii) Unit bearing No.102 admeasuring in the aggregate about 
305.88 square meters (equivalent to 3292.49 square feet or thereabouts) 
agreement area (which comprises of RERA carpet area of 2943.95 square 
feet and exclusive deck/ balcony area of 348.54 square feet); plus 9 square 
feet of wall space and all together totaling to 448.73 square meters 
equivalent to 4830 square feet or thereabouts both located on the 1st floor in 
the building known as ‘Ruparel House’ (“Building”) which is being 
constructed on all that piece and parcel of land admeasuring 1722.60 square 
meters (as per property register card) bearing C.S. No. 246 of Malabar and 
Cumballa Hill Division, situate, lying and being at 38 Ridge Road, Malabar 
Hill in the registration district and sub-district of Mumbai City, together with
exclusive right to use and occupy 4 covered car parking spaces located in the 
2nd (second) basement level of the Building.

Dated this 18th day of July, 2025.
Roopali Gosar
Associate Partner

Dhaval Vussonji & Associates
Advocates and Solicitors

www.freepressjournal.in30 Mumbai, Friday, July 18, 2025THE  FREE PRESS JOURNAL

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Description of the Property: All that piece and parcel of the House Number
A02004222000, Total Area Admeasuring 392 Sq.ft Build up Area, Municipal House
No.2084, Survey No.51, Hissa No.10/1, District Thane, Registration District Kalyan,
Sun Registration District Dombivali and Kalyan Municipal Corporation. On the East:
After the Common Wall House of Vijay Pawar and Appa Ernam, On the West: After
the Common Wall House of Tanaji Tambe, On the South: 2ft Open Sapce and
House of Baban Tambe, On the North: 2ft Open Space and House of Baban Oate.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of

Possession

13(2) Notice Date/
Outstanding Due

(in Rs.) as on

Loan Account
No.

31609630000025

1 1) Mr. Rahul Salve
(Borrower),

2) Mr. Chagan Salve.
(Co- Borrower),
3) Mrs. Snehal
Rajendra Savle
(Co-Borrower)

07-05-2025
Rs.3,59,740.04

(Rupees Three Lakh
Fifty Nine Thousand
Seven hundred and

Forty and Four Paise
Only) as on 05/05/2025

Date:
15-07-2025

Time:
12:20 PM
Symbolic

Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Thane Sd/- Authorised Officer,
Date: 18.07.2025 For Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B,
Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Challaghatta,
Bangalore-560071. Branch Office: Shop No.4 & 5, Ground Floor, Indiabulls Mint,
Gladys Alvares Road, Hiranandani Meadows, Pokhran Road, Thane West-400610.

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)


